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counsel for the applicant and Mr 

B.K. 	Sharma, 	learned 	Railway 

counsel. 	The 	application 	is 

admitted. Call for the records. 

Issue notice as to why interim 

order as prayed for shall not be 

granted, returnable by 20.12.2002. 
V 

List on 20.12.02 for orders. 

Vice-Chairman 

Heard Mr R.D.Lal, learned COUflSCVJ 

for the applicant praying for interix 

order.. Also heard Mr B .1< . Sharma, 
learned Sr .counsel for the respoñden- 

-td. Application is already admitted. 
Considering the facts and cir-

cuxnstances of the case I am not 
inclined to pass any interim order 
at this Sta. 

List on 20.1.2003 to enable the 
V 

respondents to file written statement 

pg Vic hajan 
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20.1.2003 	 Heard Mr S. 	Das, 	learned 

counsel for the applicant and Mr S. - 

Sarma, learned counsel for the 

respondents. Prayer has been made on 

behalf of the respondents for filing 

of the written statement. List the 

matter on 14.2.2003 for written 

	

• 	statement and orders. 

Vice-Chairman  

nkm  

14.2.2003 	Pleadings are complete. The 
case may now be listed for hearing 
on Ja  8.3. 003. The applicant may ffle 
rejoinder, if any, within three weeks 
from today. •• . 

	

. 	. 	 Vicehajan. 
. d 	. 	mb 

	

28.3.03 	 The case is listed for hearing. 

today. Mr S.Das, learned counsel for 

the applicant prayed for time on the 

• ground that he is lead by Mr •RD.Lal, 

Mvocate to represent the applicant 

who could not appear today on personal 

ground. This is not a yround For 

adjournment. 

• 	 • On consideration of the facts of 

the case 	adjourn the case today and 
- ordered to oe iisted ror hearing on 

3.4.2003. No. further adjournment shall 

be yiven on this ground. 

.. 	

. 	 Vice-Chairthan 
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9.4.2003 	 Judgment delivered in 

open court, kept in separate sheebs. 

The application is dismissed in 

terms of the order. No order as to 

9 	 costs. 

(4c 

,&9 	d-e-J ,-, 
Vice-Chairman 
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IN THE GAUHATI HIGH COURT 
(The High Court of Assam, Nagaland, Meghalaya, Manipur, 

Tripura, Mizoram and Arunachal Pradesh) 

WRIT PETITION (C) NO.3978 OF 2005 

Sri Madan Missir, 
Son of Late Ram Phal Missir, 
Resident of Pandu, 
P.S. Jalukbari, Guwahati - 12, 
District-Kamrup, Assam, at present 
working in the office of 
XEN/FCW/MLG, NF Railway, 
Manigaon, Guwahati - 11. 

PETITIONER 
-Versus- 

Union of India, Represented by the 
General Manager, NF Railway, Maligaon, 
Guwahati - 11, 
Dist-Kamrup, Assam. 

The General Manager, 
N.F. Railway, Maligaon, Guwahati- 11, 
Dist. Karnrup, Assam. 

The Chief Engineer, FCW, fSTF Railway, 
Maligaon, Guwahati 11, PS Jalukbari, 
Dist-Kamrup, Assam. 

XEN/FCW/MLG, Senior Engineer, FCW, 
NF Railway, Maligaon, Guwahati - 11, 
Dist-Kamrup, Assam. 

The Central Administrative: Tribunal, 
Gauhati Bench, represented by its 
Chairman, Rajgarh, Guwahati Division. 

0/ 
	

6. Sri Nepal Chakraborty, N.F. Railway, 
Maligaon, Guwahati - 11, 
Dist-Kamrup, Assam. 

RESPONDENTS 
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PRESENT 
THE HON'BLE MR. JUSTICE D. BISWAS 

THE HON'BLE MR. JUSTICE B.D. AGARWAL 

For the Petitioner 	 Mr. R.L. Yadav, 
Mrs. K. Yadav, Advocates. 

For the respondent 	: 	Mr. S. Sarma, 
Standing Counsel, Railways 

Date of hearing 	: 	16-11-2006 

Date of Judgment and : 	16-11-2006 
Order 

JUDGMENT AND ORDER. 
(Oral) 

By Biswas, J. 

This writ petition is filed controverting the legality and 

• validity of the judgment and order dated 9.4.2003 passed by the 

Central Administrative Tribunal, Guwahati Bench,' Guwahati in 

Original Application No.391/2002. The learned Tribunal dismissed 

the application filed by the writ petitioner praying for a declaration 

that he, was born on 10.6.1953 'and, consequent thereupon, to 

allow him to continue in service of the Railways. 

We have heard Mr. RL Yadav, learned counsel for 'the 

petitioner and Mr. S. Sarma, learned 'counsel for the Railways. 

The writ petitioner joined the services of the Railways 

as Dak Carrier with effect from 5.8.1971 initially on daily wage 

basis., He' was given authorized pay with effect from 3.6.1972 and 

was confirmed in the post of Khalashi by the order'dated 7.9.1978. 

In the meantime, his service book was prepared. In the service 

/
book, all necessary particulars were entered on 5.6.1974 showing 

his date of birth as 15.12.1942. The petitioner also put his LTI 

which were duly attested. That apart, he also put his signature in 

Hindi. There cannot be any dispute that the petitioner himself had 
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declared his date of birth as on 15.12.1942 at the time of entry in 

service. 

4. 	From the averments made in the writ petition, it 

appears that the petitioner was refused railway pass in the year 

1980 due to some mistake in recording his date of birth and 

therefOre, that there was something wrong was within his notice. 

He did not take any step immediately to know what the defect was 

and whether any correction was necessary. That apart, in the 

provisional seniority list dated 4.10.1977, his date of birth was 

shown as on 15.12.1942. The petitioner did not dispute the above 

seniority list. The seniority lists prepared as on 1.9.1989 and 

1.4.1991 also showed that his date of birth is 15.12.1942. The 

petitioner did not raise any objection. It was only in the year 2002, 

he submitted a representation for correction of his date of birth 

relying upon three documents i.e. the record of service of casual 

labourers, the transfer order dated 23.12.1972 and a certificate 

issued by the school in the year 1965. The learned Tribunal 

observed that no reliance could be placed on the record of service 

of the casual labourers as it was in the custody of the petitioner 

and the entries therein not duly verified. It is held that it cannot 

be treated as a conclusive proof of the date of birth of an employee 

unless supported by other documents. The transfer order dated 

23.12.1972 mentions that the writ petitioner was born on 

10.6.1953. Normally, date of birth is not required to be reflected in 

the order of transfer. The learned Tribunal rejected this document 

on that ground. We are also of the opinion that this document 

cannot be treated as a proof of date of birth of the petitioner. The 

school certificate produced by the petitioner was issued on 

5.4.1965. The original is not on record. This certificate has been 

issued showing the date of birth as on 10.6.1953. The original of 

this document is also not produced before the learned Tribunal as 

well as before this Court. It was issued in the year 1965 and, 

therefore, the date of birth was very much within the knowledge 

of the petitioner. Despite that, on his instructions, the entries were 



- 	 4 

made in the service book showing that he'vzas born in the year 

1942. 

5. 	Ii so far the service book is concerned, itiñay be 

mentioned here that it has been prepared on the information given 

by the writ petitioner. The articulars relating to the petitioner 

have been reflected in the service book. The petitioner has not 

disputed 'the correctness of other entries made in the service book 

except his date of birth. There is no interpolation or manipulation 

in the date of birth' recorded at the instance of the writ petitioner. 

In such a situation, it wouldinot be permissible for a Writ Court to 

interfere and order correction of the date of birth that too in the 

absence of other valid documents. it is not a case that the date of 

birth as on 10.6.1953 was recorded in' the service book as on 

15.12.1942 and was subsequently manipulated and interpolated. 

Even in such a case, the party aggrieved is supposed to knock the 

door of the higher authorities and the Court Without lapse of time. 

There, is long delay in his approach. He had filed his 

representation for correction of the date of birth only in the year 

2002 though the gradation lists issued from time to time reflected 

the date of birth as recorded in the service book. 

6. 	We have also' gone through the judgments in 

Moirangthem Irabot Singh -Vs. - State of. Manipur and others, 

reported in 1998(4) GLT 332, wherein relief was granted because 

of arithmetical calculation in issuing the notice regarding 

superannuation relying upon the date of birth recorded in the 

service book. This decision is of no help in the given situation. The 

decision in R. Lianchhawana -Vs. - State of Mizorarn and others, 

reported in 1991(1) GLT 589 stands on a different factual 

f
background. In that case, the date of birth of the incumbent was 

altered in violation of the principles of natural justice. The 

incumbent was not heard before correction. In the instant case, 

there is no alteration of the date of birth in the service book. The 

petitioner cannot be given any 'relief on the basis of the 'said 
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judgment. In Yumnam Sarat Chandra Singh - Vs. - State of 

Manipur and others, reported in 200 1(2) GLT 175, the authority 

suo-motu altered the date of birth of the incumbent without 

providing any opportunity of hearing to the incumbent. On that 

count, the Court had to interfere. The case at hand is completely 

different. We do not find anything in the aforesaid judgment 

which can be of any assistance to the writ petitioner. 

7. 	
For reasons above, the petition is liable to be 

dismissed. Order accordingly. 

S4/-B.D.Aarwal. 	 Sd/-D.Biswas., 
'4 

JUDGE JUDGE 
, j•Hf 	11 	; 

Memo No. HC.XXI. 	 : /R.M.Dtd._____________ 
45.4, - 	 ; 

Copy -orwarded -foripfqrrnation and necessary action to :- 

1. Union of ,  India, -represented by theQeneral Manager, NF Rai&way, 

Maligon,.Guwahati1l, Dist.-1arnrup, Assarn.;, 

The Genea], .4anager, N.P.Railwa, •Maligaon, Guwahati-il, Dist.-

Kamrup, Assam, 

The.Chief Engineer, FCW,NF Railway,  Malion, Guwahati-li, PS-Jaluk-

ban, fist.- Km.up, Assam. 

4. N/FW/1'1, Ser or Engineer, CW, N Railway, .maligaon,Guwahati-11, 

amrup, Azs mo  

X5 he Cnttal Administrative Tribunal Gauhati Bench, represented by 

its Chairman, Raj garh,, Guwthati Division. 

6, The Deputy Registrar ,, Central Aministnative Tribunal ,Guwahati-

Bench, Raj ah Road,Bhanagagarh,Guwahati-781005. Me is reque5ted 

to acknowledge the recipt of the follQing .recrds.- This has a 

ref9rence to his letterlo. cAT/G1TiY/6q/01/Judl./473,Dated-28.06.05. 

Enclo: 
1. O.A. NO. 91/02 Part 

By order 
One file. 

7 

w 
Asstt.Registraz(Jul.) 

Geuhati High Court. Guwahati.. 
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/)W.).. No, 	9J- 	of 2002 
O.A.  

DAT OF 

• 	Shri Madan Missir • • • hP PL iC 	( 3) 
Mr R.D. Lal, Mr J.P. Sarma and 

Mr S. Das 
00 0 	

• 	0 	

•0 

•vOCATEF0RT 
PPLICA.NT(S)0 

- VERSUS 
- 

The Union of India and others 	
SPO]JNT(S).. 

Mr B.K. Sharma, Railway Counsel and 

•tr 	
SPONUENT(S). S. .SarrrPa 	

0 	
0 	 0 	

0 0 	ADVOCATE FOR Ti-1& 

THE1HON'BLE MR JUSTICE D.N. CHOWHDURY, VICE-CHAIRMAN 

THE1 1  HON t  BLE 

1.Whether Reporters of local papers may be allowed to see 

the judgment ? 

2. To be referred to the Reporter or not ? 

. Whether their LordshlPS wish to see the fair 
COPY of the 

3  
judgment 7 

4 Whether the judgment 
is to be circulated to the other 

Benches 7 > 5   
Vice-Chairman 



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Original Application No.391 of 2002 

Date of decision : This the f ti day of April 2003 

The Hontble Mr Justice D.N. Chowdhury, Vice-Chairman 

Sri Madan Missir, 
S/o Late Rampal Missir, 

H Resident of Pandu, P.S. Jalukbari, 
Guwahati, and at present working in the 
Office of the XEN/FCW/MLG, 
N.F. Railway, Maligaon, 

	

Guwahati 	 Applicant 
By Advocates Mr R.D. Lal, Mr J.P. Sarma 
and Mr S. Das. 

- versus - 

1. The Unionof India, represented by the 
General Manager, 
N.F. Railway, 
Maligaon, Guwahati. 

H 2. The Chief Engineer, 
FCW, N.F. Railway, 
Maligaon, Guwahati. 

1 3. XEN/FCW/MLG, Senior Engineer, 
FCW, N.F. Railway, 
Maligaon, Guwahatj 	 Respondents 

By Advocates Mr B.K. Sharma, Railway Counsel 
and Mr S. Sarma. 

ORDER 

CHOWDHURY. J. (v.C.) 

Rectification of the date of birth in the Service 

Book is the subject matter of controversy raised in this 

application in the following circumstances: 

	

By 	communication 	bearing 	No.E/FCW/29 	dated 

H 30.10.2002, the applicant was informed that as per the 

office records he was to attain his superannuation on 

31.12.2002. He was accordingly advised to arrange to 
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collect booklet containing Pension Form 'A' from the 

office and duly filled in all respects and to submit the 

same to the office immediately. By another communication 

bearing No.E/FCW/29 dated 29.10.2002 the respondent 

authority communicated its decision declining to correct 

his date of birth. The full text of the order is 

reproduced below: 

"Sub: Rectification of date of birth as 10.6.1953 
instead of 15.12.1942. 

Ref: Your application No.Nil dated 20.5.02 and 
23.9.02. 

In response to your appeal under reference 
for alteration of your date of birth, your P/case 
and S/sheet has been gone through. It is found 
that your date of birth as 15.12.42 has been 
recorded as per declaration submitted by you time 
to time. 

Further, 	vide 	Rly. 	Board's 	L/No. 
L/NC/II/70/BR/l dated 4.8.72 circulated through 
CPO's letter No. Rectt. 391 dated 4.8.72 OM.C. 
No.12/90 para 11.2 page - 3), an opportunity was 
given was given to all those staff who were in 
service on 3.12.71 to submit petition for 
alteration of date of birth latest by 31.7.1973 
mentioning that no request for alteration in the 
recorded date of birth will be entertained after 
31.7.1973. That opportunity was not availed by 
you. 

Therefore, it is not possible to alter your 
date of birth, at this stage. 

This 	has 	the 	approval 	of 	CPO/N.F. 
Rly. /MLG." 

2. 	In this application, the applicant assailed the 

aforementioned two communications as arbitrary and 

discriminatory. According to the applicant he was first 

appointed as Peon on 12.8.1971 and by order dated 

23.12.1972 he was transferred and directed to report to 

Headquarters. The applicant also pleaded that in the 

transfer order the date of birth of the applicant was 

recorded as 10.6.1953. The applicant also assetted that 

he was provided with an identity card by the Railways in 

which....... 
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'which his date of birth was recorded as 10.6.1953. In 

addition the applicant also stated that he obtained his 

School Leaving Certificate issued by the Government 

frimary School, Karmasi which also showed his date of 

birth as 10.6.1953. His horoscope also supports his claim 

that his date of birth is 10.6.1953. The applicant was 

all throughout under the impression that his date of 

birth was correctly recorded as 10.6.1953. Only in May 

2:002 when the seniority list of Khalasi was published on 

1.9.1989 in which his date of birth was wrongly shown as 

15.12.1942 he came to know about the mistake. Thereafter 

he submitted two representations, one in May 2002 and the 

dther in October 2002 for rectification of his date c-if 

birth. The applicant also alleged that his date of birth 

as wrongly entered into his Service Book by one Clerk of 

the Railways, namely Shri Nepal Chakraborty who had taken 

the applicant's signature in one sheet of paper. 

According to the applicant the said Nepal Chakraborty did 

the mischief by recording his date of birth as 1.12.1952 

instead of 10.6.1953 without considering the fact that 

the applicant was in possession of some letters and one 

Identity Card issued by the Railway Authority showing his 

date of birth as 10.6.1953. The applicant averred that 

his date of birth was wrongly recorded in the Service 

Book by some interpolation and also contended that, "if 

some Clerk in the Headquarters of NF Railways 

arbitrarily, illegally changes his date of birth that 

also by a huge margin of 11 years, it is submitted that 

skch a change has not got the sanction or the force of 

law and therefore is is s fit case in which the change of 

date 	of birth 	of the 	applicant 	as 	now happened to be 

recorded by 	the NE' 	Railways, 	Naligaon ought 	to be set 

a s i d e......... 
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aside and/or quashed and it is also a fit case in which 

the change of date of birth of the applicant as no 

happene.d to be recorded by the NF Railways, Maligaon 

ought to be set asideand/or quashed and it is also a 

fit case in which the respondents may be directed to 

record the applicant's date of birth as 10.6.53 in his 

service book after deleting his date of birth as wrongly 

recorded as 15.12.1942. II  

3. 	The respondents submitted their written statement 

and countered the allegations. The respondents in the 

written statement asserted that the applicant was 

initially engaged as a casual labourer under I0W/RNY and 

XEN/Bengdubi Project since 1.10.1961. Thereafter he was 

engaged as casual labourer under SEN/FCW, Maligaon from 

3.12.1971 and from 3.6.1972 after completion of six 

months continuous service he got the authorised pay 

scale. After being screened by the committee he got a 

regular appointment in Class IV category vide order dated 

17.8.1972. The applicant submitted one declaration 

addressed to SEN/FCW on 3.12.1971 stating his date of 

birth as 15.12.1942 and the said declaration was 

forwarded by the I0W/FCW, Maligaon and AEN/FCW, Maligaon 

and on the basis of the said declaration the date of 

birth was recorded in his Service Book. Seniority lists 

of Khalasis were published on 4.10.1977, 7.8.1989 and 

14.11.1991 showing his date of birth as 15.12.1942. The 

applicant during submission of attestation form for 

)olice verification mentioned his date of birth as 

L5.12.1942. He also mentioned his age in his family 

leclaration which were submitted by him from time to time 

showing his date of birth as 15.12.1942. The applicant 

LI 

thereafter........ 
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thereafter submitted an application dated 28.5.2002 for 

correction of his date of birth from 15.12.1942 to 

10.6.1953 enclosing a Xerox copy of his School Leaving 

Certificate, an affidavit and a casual labour card etc 

which was followed by a reminder dated 23.9.2002. The 

respondents on receipt of the said application forwarded 

the same to the concerned authority. After examination of 

the same the appropriate authority issued the order dated 

29.10.2002 rejecting his case. In support of their 

assertions the respondents annexed documents showing the 

engagement of the applicant as casual labourer with 

effect from 10.1.1961 to 31.3.1963 and certificate to the 

effect that the applicant worked as casual labourer under 

XEN/Bengdubi Project and that he was engaged as casual 

labourer under PWI/RNY from 15.7.1963 to 11.9.1966. The 

respondents also annexed a copy of his application dated 

18.11.1971 with his own signature for engaging him as 

Khalasi. The respondents also annexed the order dated 

22.6.1972 giving the applicant the authorised scale of 

pay of Rs.70-95 from 3.6.1972 showing his date of comple-

tion of six months continuous service on 2.6.1972 and 

date of engagement as 3.12.1971. The communication dated 

5.9.1972 annexed to the written statement mentioned the 

list of nine candidates who were screened and found 

suitable by the committee for continued employment in 

Class IV categories in the scale of Rs.70-85. In that 

communication the name of the applicant appear at serial 

No.9 showing his date of birth as 15.12.1942 and his date 

- f appointment as 3.12.1971. The respondents also 

eferred to other documents showing to establish that the 

pplicant's date of birth was 15.12.1942 on his own 

eclaration and therefore there is no illegality in the 

superannuation of the applicant. 

t 
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I have heard Mr R.D. Lal, learned counsel for the 

applicant at length. Also heard Mr S. Sarma, learned 

counsel appearing on behalf of the learned Standing 

Counsel for the Railways. Mr Lal in his usual pursuasive 

manner contended that the applicant who was a lowly paid 

employee failed to get justice and fair treatment before 

the respondents and that the applicant was unlawfully 

retired before he attained the age of superannuation. 

According to Mr Lal since the applicant's date of birth 

was 10.6.1953 the respondents committed grave injustice 

by issuing the purported order of retirement with effect 

from 31.12.2002. Mr S. Sarma, learned counsel for the 

respondents, on the other hand, referred to the records 

annexed to the written statement and submitted that the 

authority acted lawfully and superannuated the applicant 

in terms of the Service Book. 

In the matter of correction of the date of birth 

it is the employee seeking rectification who is to 

clearly show and establish that the recorded date of 

birth. was made different due to negligence of some of the 

persons other than the applicant or that the same was a 

result of patent and obvious error. Mr Lal, the learned 

counsel for the applicant, mainly emphasised on two 

documents to show and establish that the date of birth 

of the applicant was 10.6.1953 and not 15.12.1942. In 

support of his contention the learned counsel for the 

applicant placed before me the record of service as a 

casual labourer. Seemingly, that is a record of service 

f a casual labourer and as per the note the safe custody 

f such a book rested on the applicant. The book was to 

e invariably produced at the time of every fresh 

ppointment. In normal course, at the time of permanent 

absorption such book was to be handed over to the 

authority....... 
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authority for verification. Even otherwise, the said 

record of service as casual labourer produced by Mr Lal 

cannot be relied upon as the sole basis for treating the 

date of birth of the applicant as 10.6.1953 without any 

supporting document. How the date of birth was recorded 

as 10.6.1953 has not been explained. The other document 

relied by Mr Lal is a transfer order dated 23.12.1972 

annexed to the application as Annexure 6. The said order 

was seemingly issued by AlO W/FCW, Lumding to the 

applicant sparing him from the Office of the A lOW/FCW, 

Lumding and directed the applicant to report to the 10 

W/FCW/HQ for further duty. One third class transfer pass 

was enclosed to cover his journey. Mr Lal referred to an 

entry showing the date of birth as 10.6.1953, It was not 

explained why a date of birth was mentioned in a mere 

transfer order. There was no explanation as to why the 

date of birth was recorded in transferring an employee. 

NO explanation was forthcoming on what basis the date Qf 

birth was recorded as 10.6.1953. The other two materials 

referred by Mr Lal was the School Leaving Certificate and 

the horoscope. Pitted with the records submitted by the 

respondents in the written statement the authenticity of 

which was never disputed, though Mr Lal in the course of 

hearing argued that in the absence of the original 

records the same was not to be relied upon. 

6. 	The documents showing the declaration of age by 

the applicant as well as the Service Book, Annexure 12, 

and the attestation form where the dte of :birtbof the 

applicant was recorded as 15.12.1942 contains the 

signature of the applicant. In reply, Mr Lal submitted 

that in the year 1974 one Shri Nepal Chakraborty who was 

then the Dealing Assistant wrongly entered the date of 

birth........... 
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birth of the applicant as 15.12.1942. The said plea of Mr 

Lal is not acceptable, more so when the said Nepal 

Chakraborty is not impleaded as a party and is not before 

the Tribunal. Had Nepal chakraborty been made a party 

respondent he would have been in a position to assert or 

deny. The attestation form for the post of Khalasi in the 

N.F. Railway submitted by the applicant contains the 

certificate certifying the information to be correct and 

complete to the best of his knowledge. The applicant put 

his signature dated 10.12.1976. In the said attestation 

form the applicant showed his date of birth as 

15.12.1942. The aforesaid act was after 1974. Therefore, 

the imputation given to Shri Nepal Chakraborty cannot be 

made use of. The provisional seniority list as on 

1.1.1973 was dated 4.10.1977. 	In 	that provisional 

seniority list the age 	of 	the 	date 	of birth 	of 	the 

applicant was also shown 	as 	15.12.1942 the 	date 	of 

grant of temporary status was shown as 3.6.1972. The 

applicant had the opportunity to dispute the age recorded 

in the provisional seniority list as on 1.1.1973 in 1977 

which he failed to do in time. The other two seniority 

lists showing as on 1.9.1989 and 1.4.1991 respectfully 

were published showing the date of birth of the applicant 

as 15.12.1942. 

7. 	In the application the applicant stated as to his 

first appointment vide order dated 12.8.1971 as Peon. In 

the application there is no whisper ato his appointment 

as casual labourer under IOW/RNY, PWI/RNY and 

XEN/Bengdubi Project since 1.10.1961. Annexure A/i to the 

written statement clearly showed that the applicant Madan 

ILira, Son of Ramphal Mishra worked under the lOW 

concerned from 1.10.1961 to 31.3.1963 and worked as a 

Khalasj ....... 
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Khalasi from 15.7.1963 to 11.9.1966. The said documents 

.contains the signature of the applicant. Where, the 

applicant was engaged under the Railway Authority on 

1.10.1961 he hardly crossed the age of 8 (eight) years if 

the claim of the applicant as to his date of birth as 

10.6.1953 is accepted. Such situation is not permissible 

in law. In that event the only inference would be that 

the applicant had secured an entry into service by citing 

a higher age for getting employment. The principle of 

estoppel would come in and defeat such claim. 

As alluded earlier, an employee seeking correction 

of date of birth must clearly show and establish that the 

recorded date of birth was made due to inadvertent error 

and/or error of some of the persons other than the 

applicant or that the same was the result of an obvious 

clerical error. Where, an employee fails to do so no 

relief can be granted. In the instant case, the applicant 

failed to show and establish that the recording of the 

date of birth by the respondent authority was made due to 

any negligence or any clerical error. 

For all the reasons stated above the application 

is liable to be dismissed and accordingly the same is 

dismissed. There shall, however, be no order as to costs. 

D. N. CHOWDHURY 
VICE-CHAIRMAN 

n km 
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ORIGINAL APPLICTI0N NO. 	1 /2002 

IN THE CENTRAL DNINSTRATIVE TRIBUNAL :GAUHATI BENCH :GUWAHATI 
r' 	.'fl' 

1T 

(An application Under Section 19 of the. Central Administrative 

Tribunal Act1 1985) 

Madam Missir 
.AppiCaflt 

..Versu5 

Union of India, represented 

by the General Manager. N.F. 

Ra&j Maligaon, Guwahati-11 
- 

.RespOndeflts. 

N D E X - 

S].No. 	 Documents 	
I 	Page No. 

11 	 Original Application -

- 22 2. 	 Annexure-1 	- - - - - - 

7 	) 3. 	 Annexure"2 - 	- - - 

4, 	 Annexure-3  

annexure-4 - - - - - 2-5 

Annexure-5 - 	 2-f, 

Annexure-6 - - - - - - 

Annexure-'7  

9 0 	 .. Annexure-B - - 

10. 	 Annexure-9 
 

	

• 	 Annexure-lO - 	 - 

	

3/2. 	 ATexure.1l  

	

1)3. 	 Annexufe-12 

* C 	 . 	 Piled by:- 
1' 

/ Advocate. 



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 	 LA 

AT GUWARkT I 

M application under Section 19 

of the Central Administrative 

Tribunal 

Original ApplCatiOfl NO. 3. /2002 

BETWEEN 

Sri Nadan Missir 

I  ....Aplicaflt 

-vs- 

The Union of India ,represented by 

the General Manager, NE Railways, 

Maligaon, Guwahati-li 

.Respondents. 

J7 



1 1  Details of the Applicant:- 

Sri Madaa Missir, Son of Late Ranphal Nissir, resident 

/ 	 of Pandu, P.S.-Jalukbari, Guwahati-.12,, and at present 

working in the Office of the XSN/FCW/MLG, N.P.Railway, 

Naligaon, Guwahati-li,, District-Kamrup (Assam). 

Details of the Respondents- 

(1)Union of India, represented by the General Manager,. 

N.F.Railways,, Maligaon, Guwahati-Il. 

(2)The .  Chief Engineer, 	. 	 / 

FCW, N.F.Railway, Maligaon, Guwahati-li, 

Dis trict-Kamrup,Assarn. 

(3)XEN/Fcw/MLG, Senior Engineer, 

FCW, N.F.Railway, Maligaon, 

Guwahati-li, District-Kamrup,.Assam. 

PARTICULARS OP THE ORDER AGAINST WHICH THE APPLICATION 

IS FILED41ADE : 

(1)An order passed by the Respondent No.2 vide No.E/FCW/2 9 

dated 29/10/2002 rejecting the prayer of the petitioner 

to consider his actual date of birth i.e. 10/06/1953 

and not 15/12/1942 and wrongly recorded in the Service 

Book of the applicant. 

(2)An order vide letter No.E/FcW/29 dated 30/10/2002 and 

order vide letter No.E/PcW/29 dated 20/22/11/200 2 

directing the applicant to submit Pension Form for 

final settlement including family pension. 

JURISDICTION OP THE TRIBUNhL:- 

The applicant declares that the application is within 

the jurisdiction of this Hon'ble Tribunal, 

LIMITATION:- 

The applicant further declares that this application 

filed by the applicant before this Hon'ble Tribunal 

is within the time limit prescribed Under Section 21 

of the Central Administrative Tribunal Act, 1985. 

'4 	4 

1/ 	 . . 

	 Contd.....3/.. 



-.3-. 

6.FACTS OF THE CASE;-. 

6.1That the applicant is a citizen of India and at present, 

he is working as Khalasi uer SSE/W/FCW/HQ in NF Railway, 

Maligaon, Guwahati-.11,District-Kamrup,AsSam and as such 

is entitled to all the rits and protections guaranteed 

under the Constitution of India and the laws framed there.. 

-under. 

6.2.That your humble applicant was at first appointed as 

Peon vide Office order No,10/71(New) dated 12.8.1971 

and vide Order No.W/FcW/72a-6 dated 23.12,1972, the 

/ petitioner was transferred and was directed to report 

to Headquarters and in this very order, the date of 

birth of the applicant was clearly written as 10.6.53 

by the transferring authority. Vide order No.W/PW/G/E 

2 dated 22.6.1972 your humble applicant was appointed 

on casual basis. Your humble applicant was also given 

an identity card by the Railways in whith his date of 

(\) 	

birth was shown as 10.6.1953. Vide off icee order W/FCW/ 

!vILG/E..23 dated 7.9.1978 the applicant was provisionally 

confirmed as Khalasi.The applicant has alsD obtained 

c (JLL 	his School Leaving Certificate issued by the Govt. 
- 	 — 

Primary School,Karmasi where he was a student and read 

C) 	UptO Class-V whidi also showed that his date of birth 

\ 	 was 10.6.1953. Moreover, the applicant is also having 

his horoscope showing his date of birth on 10.6.1953. 

The applicant also swora in an affidavit to the effect 

that his date of birth was 10,6,1953.It is submitted 

that from all the records available with him, he knew 

that his date of birth was on .10.6.1953 and during his 

service career, the Railway Officers never informed him 

that his date of birth was 15,12,1942, 

Contd... . 
	-I 
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OW 
6.3.. 	That the applicant only in the year 2002 

in the month of May came to know that the seniority 

list of Khalasi was published on 1.9.89 in which 

his date of birth 'jas wrongly shown as 15.12.1942 

and thereafter he started running from one place .to 

another and he filed a number of petitions and two 

such petitions were filed on 28.5.2002 and 23.10.2002 

for rectification if his date of birth wrongly entered 

• into in his service book by one Clerk of the Railway, 

namely, 	 the 

applicant's signature in one sheet of paper. Itis 

submitted that the aforesaid Nepal chakraborty 

• has dOne this misdhief by writing his dateof birth 

as 15.12.1942 instead of 10.6.1953 without considering 

the fact that the applicant had in pssesion of' 

custody some letters and one Identity Card issued 

by the Railway authority showing his date of birth 

as 10.6.1953 and also without caring for thefact that 

the applicant would become 29 years 5 months and 18 days 

at the time of joining the service (if his age is writti 

as 15.12.1942 ) rendering him incapable and incompetent 

to become a Railway employee as because the maximum 

age for appointment of aKhalasi in Railway was /is 

23 years only and the minimu m age was 18 years 

and never 29 years or more • It may be mentioned 

here that the applicant Is a Brahmin by caste and 

hee does not belong to the /ST categories and also 

he did not suffer in Assam Agitation which had not 

contd... 
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then that place as the Assam Agitation started 

only in 1979 i.e. much before the Petitioner joined 

the services and hence the age relaxation could not 

have given to the petitioner when he joined the service. 

That it is respectfully submitted that 

the date of birth of an employee is ascertained 

from his academic certificates. In the absence of the 

academic certificates, an affidavit is required to 

be sworn in Jsy the employee at the time of his 

getting the employment and/or the certificate of 

a doctor ascertaining the age of the employee 

also considered relevant at the time of his initial 

appointment in service. It is submitted that the 

applicant had his Schol leaving Certificate at the 

time of his joining services and he has also sworn in 

an affidavit in this regard. Of course much latter • 

On submiss on of his School Leaving Certificate 

the Railway authority had given him appointment 

and thereafter on his teansfer, the transfer ordeE 

also bears the date of birth. It is also submitted 

that as usual the Identity Card issued by the Railway 

also bears his date of birth and all these documents 

clarly and unambituously show that the date of birth 

of the petitioner was 10.6.1963 and not 15.12.1942. 

6.5 	That after knowing in the month of May, 2002 

that the seniority list of Khalasi was published on 4. 

/ 7.9.89 and that his date of birth was shown as 

15,12.942 instead of 10.6.53 	he iedite1y 

made a representation before the General Manager, 

NF Railways vice his application dted 28.5.2002 

contd... 
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and thereafter on 23.9.2002 and his /application 

&&&& on on 23.10.2002. Against all these petitions 

the applicant received from the office a letter 

1To.E/FCW/89 dated 29.16..2002 rejecting his prayer on 

the ground that on 4.8.72 an opportunity was given 

to all to submit petition for alteration of date of 

birth by 31.7.73. It is submitted that there was 

absJ.olutely no necessity for the petitioner as his date 

of birth was recorded when the Identity Card was 

issued to him sjowing hisdate of birth as 10.6.53 and 

on his transfer on 23.12.72,the transfer order itself 

bears his date of birth as 10.6.53 . It is submitted 

that at that time his service records was not prepared 

and therefore his filing petition for correctieng 

I 	 his date of birth did not arise at all • Moreover, 

the appicant was then in Siliguri and if there was 

any service book of the app.icant was there, it must 

show that his date of birth was 10.6.53. It is further 

submitted that he was convinced that his date of 

birth must have been recorded in his service book 

as 10.6.53 and not 15-12-42. 

6.6. 	That it is respectfully submitted that 

the first declaration of date of birth and the 

first recording of the date of birth by the Department 

of Railways or by any other department is always considered 

as true and correct and the concerned department as 

well as the Court of law always gives due credence 

to such date of birth and your humble petitioner 

contd... 
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has A h 1 s possession and /or control two such documents 

A ISO  

issued from the Railways the first being the Identiy 

Card and the second being the order of transfer 

dated 23.12.73 which clearly show the date of birth 

of thelicant Vs 10.6.53 and, therefore it is 

submitted that these two documents are true and 

correct and free from any vice and the later recording of 

date of birth is false,misleading and 6ought with 

malafide intentions. It was also done clandestinely. 

6.7 	That it is respectfully submitted that that 

the appLicant beU.eves that definetely some trprotn-

are there in his service book which shows the entry of 

the wrong date of birth and/or the date of birth recorded 

in the service book is without any documntary or 

other evidence such as affidavit,school leaving cert.i-

ficate or doctor'scertificate without which the date of 

birth cannot and should not be written. It is submitted that 

such a vital document like date of birth cannot be and 

should not be entered into the service book of an 

nployee without any documentary proof thereof and 

the ppplicant sincerely believes that the Idontity 

Card and the order of transfer dated 23.12.72 

which bore his date of birth was definitely written 

after perusal of of documents from the applicant i.e. 

after perusal of his school leaving certificate and/or 

affidavit sworn in the year 1971 and/or any other document 

which conclusively proved that the applicants date of 

birth was 10.6,1953. 

contd,.. 
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6.8 	That it is respectul1y submitted that there 

may be difference of age of one person and the record 

bearin, his date of birth by 1 year 2 years or 3 years, 

but the differere of age cannot be of 11 years which is 

ent in the case of the applicant and that also 

/ after the respondents had admitted /acknowledged 

the applicant 's date of birth in many official 

documents and furthermore had this date of birth been 

recorded in the initial appoinient order of the applicant, 

right at the time of his employment he could not have 

got the job because he must havebeen ,accord..ing to 

official records, -n-ow----,more than 29 years of age and 

certainly over aged for the job. It is also submitted 

that there has been many cases where persons have 

remained under-age and got the jobs but there has not 

been any case till today th&u a person h.a-s' had got the 

job and that also the job of a lowest strab of the 

administration and furthermore without condonation of 

his age limit. 

6.9 	That it is respectfu.Lly submitted that the 

>1 	applicant at first was appointed as daily wage earner 
7 	at the rate of Rs.3/- per day and he started his work 

at Siliguri in West Bengal and after nearly 1 Y2, years 
of service, he was transferred to Maligaon in Assam 

V in t1te a temporary capacity and that both the officers 

would give him appointment without considering his 

fitness with regard to his health and date of birth 

is not at all possible and that is why his transfer order 

contd.. 	 4 
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bore his date of birth. If some Clerk in the Headquarters 

of wr Railways arbitrarily,iliega.ly, 	changes his date 
-- - i -.. -. _• 	-ri LSi •- 	 ------ '- _JU rr.s__ . rs 

of bi
-
rth that also by a huge margin of 11 years,it 

is submittd that such a change has not got the sanction 

or the force of law and therefore it Is a fit case 

in which the chinge of date of birth of the applicant 

as now happeted to be recorded by the NF Railwys, 

Maligaon ought to be set aside and/or quashed and It 
- --- - 

also a fit case in which the respondents may be 

directed to record the applicant's date of birth as 10.6.53 

in hisservice boot after de-Leting his date of birth 

as wrongly recorded as 15.12.1942. 

6.10. 	That it is respectfully submitted that 

recordof correct age in the service book of the 

- 	applicant is not going •to harm anybody in any 

way as the applicant is still now working as Khalasi 

the lowest strata of the admiriistration,but if his 

correct date of birth is not recorded in the service 

book of the applicant and if he is found to go on 

retirement on the wrong entry of his date of birth, 

not only the applicant would suffer irreparable loss 

and injury but every member of his fathily who are 

all dependent on his earning, would also suffer irreparable 
losses and injuries. 	 - 

6.11 	That your applicant received tVW  

vide No./ECW/29 dated 30. 10. 2002- and No.E/w/29 dated 

contd... 



20/22. 11. 2002 derecting him to fill in the pension 

form immeditely. It is submitted that had these 

letters been furnished to him some 6 mnths ago,he 

would have approached this Hon'ble Tribunal earlier 

or had the applicant pt been given a duplicate copy 

of hisservice book or had the applicant been informed 

5 years ago with regard to his date of birth,he would 

have approached this Hon able Tribunal much earlier. 

	

6.12 	That copies of the letter No.EICEWI29 

dated 20.10.2002 ,Bo.E/EW/29 dated 30.10.2002 

NO.E/FCW/29dated 20/22.11.2002 ,office oer No. 

10/71(new)dated 12.8.71 ,Identity Card that is record 

of seruice as casual labourer,No.w/pCW/72 dated 

23.12. 1972,No.W/CW/MLG/E-2 dated 22.6,78 ,office 

order No.W/W/MLG/E-23 dated 7.9.78 ,School 

leaving certificate dated 5.4.65,one affidavit dated 

9.1.2001 are annexed hereto and marked as Annexure-1 to 

10 respectively. 

	

6,13 	That it is respectfully submitted that the 

applicant has come very late before this Hon'ble 

Tribunal for invking the jurisdict on of this 

Tribunal for invoking the jurisdiction of this 

Tribunal for saving him from uncalled for and 

Unnecessary harassment caused to him by the Railway 

authorities only because of his ignrance and also 

because he was convinced of the fact that the Railway 

authorities would not Ae injustice with him by recording a 

wrong date of birth and when he knew In May, 2002 

contd... 



-3. t- 
that there had been an entry in his 

service book of a wrong date of birth,he was 

sure that after receipt of his application, the 

authorities would rectify their mistakes by correcting 

his date of birth which was accepted and acknowledged 

by Railway authorities: 30 years ago.It is s.thmitted 

that documents 30 years old are consideredT correct 

by a coutt of law. 

	

6.14 	That the applicant prayed for justice 

bt the same has been denied to him. 

	

6.15 	That there is no other lternative or 

efficacious justic& available to the applicant and 

the justice prayed for is just,proper and adequate. 

	

6.16 	That this application is being filed 

bonafide and in the interest of justice. 

6.17 	That your humble applicant had filed a 

Writ petition being No.7675/2002 in the Ho&ble Gauhati 

High Court .But the Hon able High Court vide its order 

dated 3.12. 2002 directed the applicant to file an 

application before this Honble Tribunal andhence this 

a ppl ic a t iOn. 



	

7.0 	GROUNDS FOR RELIEF WITH LEGAL PROVISION 

	

7.1 	For that the Resporents have erred in 

law as well as in facts in passing orders 

retiring the applicant from serbthce on and 

from 31/12/2002 while the applicant has got 

more than 10 years of service to his credit before 

hi retirmendn from service. 

	

7.2 	For that the Respondents have committed an ille- 

gality by writing a wrong date of blTth in the 

service book ofthe applicant after knowing 

fully well that the applicant had in his 

possession & custody documents which were 

m unimpeechable in nature proving beyond 

all reasonable doubt that the applicant's 

date of birth was 10.6.1953 and not 15. 12. 1942. 

It may be mentioned here that the applicant has 

in his possession one Identity Card and one 

transfer certificate i9sUed by the Railway 

Authority in 1971 & 1972 respectively 

clearly showing his date of birth as 10.6. 1953 

Besides those two dccuernëns , the applicant 

has got in his possession the School leaving 

Certificate and his Horoscope and these two 

documents also ahow that the date of birth of 

the applicant is 10.6.1953 and not 15.12.1942. 

contd.. 
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7.3 	For that the Respondents have committ:d 

an i.degality by illegally taking the 

Signature of the applicant and asking 

it as his consent for showing his date of 

birth as 15.12.1942 and thus the 

Respondents have committed further illegality by 

giving two date of births of one and the same 

applicant i.e. 10.6.1953 at the first place 

and after so many y ars of writing the 

actual date of birth the false date of 

birth i.e. 15.12.1942. 

t 

7.4 	For that the Respondents have committed 

a gross illegality by showing the age of 

the applicant more than 29 years at the time 

of his apoointment as Kalasi after 

knowing fully well that at the initial 

appointment of a Khalasi,the maximum 

aged would be 23 years and minimum 18 years 

and after 23 years of age, nobody can be 

appointed as a khalasi in the Railwy and it 

is never possible to give appointmen to 

any person to the post of Khalasi after he 

has attained more than 29 years of age.. 

7•5 	For t.at the applicant had shown his School 

Leaving Certificate at the time of his initial 
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appointment and on the basis of his 1 School 

Leaving Certificate which shows his date 

of birt as 10.6.1953 and which was accepted 

and admitted by the Respondents by acknowledgement 

and admission that the ae of the applicant 

was 10.6.1953 it was never meet & proper 

on the parts of the Respondents to have 

entered into his service book a new and 

imaginary date of birth without any support 

or basis and hence the second date of birth 

shown by the Respondent which Is 15.12. 1942 

Is iia1e to be set aside and br quashed. 

7.5 	For that when the information regarding his 

new date of birth wrongly entered into the 

service book caine to the notice of the 

applicant, the applicant immeditely filed 

a number of petitions praying inter alia o 

• 	 change his date of birth to 10.6.1953 

from 15.12.1942 and the Respondents by not 

adhering to the prayer of the applicant has 

Committed a gross illegality. 

7.6 	For that the applicant bonafide be1eves 

that there has been some interpolation In 

hi service book in view of the fact 

that the Respondents themselves had shown his 

date of birth s 10.6.1953 that also in the 

IdeitIty Card and other documents and thereafter ' 

they inserted a wrong date of. birth in his 

con.d.. 
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• 	 they inserted a wrong date of bieth in 

his service book • It is sübmited that when 

a Class IV employee in the Railway is 

transferred from one station to another, 

• 	 his date of bierth is invaliably given in the 

transfer order to avoid any complications either 

to the applicant or to the authorities as 

because service book of the transferree are not 

being maintained at that time and it is 

further submitted thdt service book of a 

irsonnal is maintained after his services 

are regularised by the Railways. 

	

7.7. 	For that the authorities ought to have considered 

that there may be difference f age of 1,2 pr 3 years- 

-aubt it cannot be of more than 10 years 

and that also the appointment of the applicant 

to the service cannot be shown by the authorities 

when he had become over aged for the job.• 

	

7.8 	For that age is entered into the service 

book on the basis of some repart document, 

certificate and it cannot be entered into 

on the whims .Tand caprice of the officers 

and/or without ay reason or logic and the 

applicant has still got in his possession four 

such documents whose genuiness is unimpeechable 

while theRespond'ents have got in t:eir possesn 

none, 



7.9 	For that the Respondents have committed 

a gross illegality in furnishing information 

to the applicant only to months age 

of his proposed retirement from service 

and not before and such an action of the 

Respondent clearly go to show that the 

malafide and the bad faith of the Respondents 

and thereter the applicant cannot be 

retired from service at this hour of the time 

when he has got more than 10 years of service 

left. 

7.10. 	For that the directions given by the 

Respondents to fill up the reitremont 

form is absolutely wrong and illegal. 

7.11 	For that the applicant has come very 

late before this Honble Tribunal as because 

he was not given the informati:n of his 

retirement at least before 3 years. 

7.12 	For that the Respondents ought to have 

understood and consider the duments 

usually considered genuine and correct by 

a court of law and the applicant has got two 

such documents issued by the Railways 

Authorities showing his date of birth as 

10.6. 1953. 
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7.13 	For that there is no other alternative 

or efficacious remedy available to the 

applicant and the ju.. tice prayed for 

is just ,proper and adequate. 

	

7.14 	For that the copies of the documents 

such as leters No.E/jw/29 dated 

2 9 . 10 .O2,NO.E/W/29 dated 30.10.02, 

No.E/cw/29 dated 20/22/11/2002, 

office order No.10/71 *new)dated 12.8.71 

Identity card,tht is record of service a& 

casual labourer, No.w/Fcw/72 dated 23/12/1972 

dated 7.9. I978,Stho1 

leaving Certificate dated 5e4.1963.Oj-je affidavit 

dated 9. 1.2001 are annexed hereto and 

marked as Annexure-1 to 10 respectively. 

contd, 
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8 1 0 	DETAILS OF REMEDIES EXHAUSTED 

That the applicant declares that he has exhausted 

all the remedies available to him and there is 

no alternative remedy available to him,except 

to approaoh this Hon'ble Tribunal at this stage. 

91-0 	WTTERS NOT PREVIOUSLY FILED OR PENDING 

IN ANY COURT OR TR]UNAL 

That the a plicant declares that no case is 

now pending before any court or Tribunal regarding 

the same subject matter. 

10.9 RELIEF SOUGHT FOR 

Under the above facts and circumstances 

the applicant prays for the following reliefs, 

(1) The order of retirmenet of Service 

passed vide Annexures-1,2 and 3 i,e. 

vide Nos.E/E/FCW/29 dated 29.10.02, 

NO.E/PW/29 dated 30.10.2002 and E/Fw/29 

dated 20/22/11/2002 respectively sho.ld not 

be set aside and or.quashed. 

(2) That the order of retirement from service 

may be set aside and/or quashed; 

FA 
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(3) 	That the Respondents may be directed to 

correct the date of birth of the applicant 

in the service book as per the date of birth 

shown in his Identity Card and transfer order 

or as per his chool leaving Certificate 

i.e. 10.6.1953 and his date Of birth wrongly 

and illegally recorded as his service 

book as 15. 12. 1942 may be ordered to be 

cancelled /deleted, 

Pend&y final disposal of this apolicatioris,, 

the Respondents may be directed not to retire the 

applicant from service and the order of retirement 

from service illegally passed by the Respondents 

may be stayed. 

Any other relief or reliefs the apdi.cant 

Is entitled to get may kindly be granted to him 

by this Tribunal. 

11.0 PARTICULARs OF THE IPO 

.IPO NO. qt 

Date 

Payable at Guwahati. 

12.0 LIST OF ENCLOSURES 

As stated above. 

Verif ic a tion ; 
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Verification 

I, Sri Madan Missir son of late Rain Thai Missir,aged about 49 

yeam,a resident of Pandu P.S.Jalukban in the district of Kaznrup,,, ,Assam 

do hereby solemnly aflinn and state as follows - 

That I am the applicant s in the instant can and as such am fully 

acquainted with the facts and circmnstances of the case and am authorized 

and competent to swear this affidavit 

The statement made in paragrap1s6.1,6.2,6.3,6.4,6.5,6.9, and 6.17 

are true to the best of my knowledge and belief 

and those made in paragraphs 6.6.,63,6.8 are true to my information 

whichlbelieve tobe true 

and the rest are my bumble submissions before this Hon'ble Court. 

And I sign this veiiflcalion on this the 	 2002 	at 

Guwahati. 

DECLARANT 

Identified by me 

Advocate's clerk 
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ANIXI.VRE • 

cCi of the 
C€nea1 yanaVvr  U) 

tca1icjn • CuI4;ti - 13 

	

/ :cf 2 	/ 	 & Ti. Ve02 a - 

al :"edm 1'iiiLt 

4pi/urider EZi/k/'C$/fl 

it1 	 I 
IL- 	

* 	 tctit of dtc of birth as iQ.. I953 
ntted of 5. 1. 42 . 

	

t z 	 c'ti 	)o. JL1 dAted 214.02 4fld 

--- .- 

In 4orponae to or ept*I uru3er refrnce for 

alt .aIci Of uc dte 	bistb • your 	 rzd $/eboet 

tflC trouh • It La found that cur d4t* of birth 

at I. 1 2. 42 hAv bQr: reclrdGd as per dCcl.r'tlQn 

by you t.inc to Unit • 

ZUthcz. vid !Uy. toand & I,4to. /M'2Z/7o/W1 

doted 4.1472 cixculated throtçhCP)'s i.tt.r Vow Rvetto 392 

r  dated 4.6.72 (p.c. so. 32/SO pare 13.2 pigas3 	an 

viz tc •11 toe ttaff who were Ifi scrvico 

:. Z1 4ii tt- 	it rr 	teticp cit da.e ot 
- 

birth 1vitest b 33,7. 1'fl 	 no eC3 for 

ell 	ft) the Xt )XdId dGtt%t birth 1W11Z  be enterti,incd 

o*tcr 21011 1E7 . 'ihOppo ' t wss not evAiled by u 

v- 
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2 
1 

Thercfox, ., it to i,ot posciblo to 61ter 

ou ce of b1th ot this stap . 

Xhi 	the QprQva1 at CP .i.riy./MLG •1 

WMI ZvçibLc. 

17,6  

U 	 I 	 Cz/ 

iailws. 

: 	

I 

: 

• 	 •.:i 	 •, 	 - 

,1 

çt-- 1oeG)U' 

t 	 •..- - 	 - • 	'I  ._.,_••__• 
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Date S 30.i).2UO2. 

() 
:1 	 $ 2 

/ 

TO 

thxt ador 1isir • 

ruçh  

Lub a ir1 setrAement including tanil 

pnsin . 

per oice r.cda ou Will be rctire 

ttci zve w.e,f. 3'.1293002 (A,. ) 

cu ore thareoze recjuetcd to arrewCe to 

collect Bookler. =lZaIning Pnsiot iotso UCIA 

ti'ib Office 	duly fiUel in all rep*et ard aukuit 

thL ters to tj OtCQ LVCtietC1 

This su1c be treated a s most uçnt • 

$ DA  * - 2 jI  

- 	
V 

;W.i 1lletble, 

) 	/ 1Ct! /14C, 

AirJ' 
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AhNIXURE $ 3 

OUice of the 

cerz' t ge9er I 	rk ) 

2elton • Cuwthiti..'11 

it4 * 	/22..11-..2002 

 

Ir Voo E /CW /2 

ro S 

 

i j&U2 IUiK , 1LPR 

:. 

hOU 

Filled up rcicklet 

a 

	

	 * This Ctto letter of uv€n ruxber 

to 

• : 	
In terms oL thiz Office letter of evcn 

zumber dated ici. 10. ZO 2 10  f, flookiet were rce1ved by 

you on 3. %. Z02 beirç y our dete of superannuation i 

/ s 
i. 200 2 	gut till date pu have not eubmittd 

/
the ,awe w;Lthout iwhich ut P. bp o  dues cnot be proCesS 

i 

Xiece IOU are once aQair advised to sutv.tt 

/ / 	
I 	bx)U e, Al fiX ld up e.ithlo 2 dey 	$ on eceipt of 

1 etter • otherwio 	will be 

Atolr dej4n 	Clvarlv your '  1. , dUO • 	F: 

41F 	
.1 	 1 

trew."ad as POEt vrQerm . 

vi 	 . 	
I 	 • 

d/- llleç$ble. 

a 	 EZI /rC% /L'a1 tçoen, 

p •.___ 

'•te 

yt.r( 
IJ1 
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*Xt1 	a 4 

NCr 
t ?1CU 	H. 

rICL 'go, 10/71(New ) 	 - 

OwLn to tb.0 creticfl f the post of Mk 

Carj: 	arglw 'eon viclo 	/tOfl' 

tet 	c. 	/)11(r4ew )Qf 471 tht totl.ovttt 

orttct to t4ke WAM 1U.'t 	fct 

hri 94ri 'jir, Ft!Ofl (CL ) will wk 43 

tMk Cer :n n Dd from5/fl1 or, his 11 7 

rato of pa y • He  wi I proed .flI t'n ich Mordy 

•qnd uadty • Wot for 31 he ti)iøul . 

cettact the 	 /ty.C/PC/.W anA Y.eCoUfltZt IAC/EP/ 

UtP to CO111Ct their dik2 for deitVY to 

hrt Oneh tMhiudur, rcn ( under  

$P is deiW1ted &W AS DUNIOW zeon on hLs 

dait1r ra t@ cf pay 

hri 	1nu chkr 	rty,dteChc4 C•1 

of 	 jc 	p•tte as roon on 4.3 pøE 	Y 

with .tfct 	5..71 VC 	riu,tent VCn CV 

rhi 	have ot the . prcv I of LV 9P/ GYJ. 

i/' yIp,cjtble. 
- 	 jnt niner(1) 

rroje.ct 
&jjtguri Th. 

$0. /3/  

partycrned. 	 L,T 

Cc 	j, 	 Lr jnfà*&t1fl en 

nece$'Y action 	 ) 

d/ 	11ibIe, 

-s -11 
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i e 	 _ 

- / 
Th 	person to whim the book is iuid 1e roponsihlo 

for Its 	safe cuctødy. 

2. ?o ijuplicpto bck cn bo tsuc,d uni4er pny 

• 	•oft,t! 	ft% 	homj 	iLnly brxeportd 
1 	 II. 

4, T'4 	kxok 	houl 	irverably bi 	ocucrt t 	he 	Ime  

of ,very frosh 	ppointsnt 

!o c1im for perrnznant sbsorptiofl will bo ontertatned 

itLiott this book, 

Any othr 	forte of evidøra in euppDrt of this 

employm. e nt will not be tnkfl cogntse rce of 

7, Any misuise of this 	book thiIi rric r its own'r 1trb1 

for bQtnç dianuplifled from ratiwy servico of sll 

ktn 4s, 

Cf fic :partnnt 

in full. 

2. rpthprls nrne 
, ,te of tirth- 10.6.'5 

4 • 	url mpjoyt,,iont tqo at tnttnl 19 yro. 

10 

ey/ te 	c r1 
r 7St 

- 

c!Iv 
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iote I 23.22-72 

ro i 	A 	/C/V. 

To S 	Gxl Nmden Fietric /ghale.J 

tste of r3ixth I 10-6-53 

ub S EpUifl 

per 

• 	 - -•-, 	1 1  

I!e /VC1 /P Z' 9 OffiCe ozdZ EQ. 

/1ci/I1G/ .2 of Qb  YOU oxe hetsb 

spexe6 f rom  this end on dtste A,J. Ió dicemed to 

xepoXt to 10 W rcw /n.. for faxther duty pt.ae. 

( 

One thtd class  tzentet papa of rAu 75477 

le cncloc*d to cover your journep ex U40 to Jtd3 

s4 ILleçLbXe 

10 
• 	 23.fl72 

copy forwarded to * .. • 	 / 

/C /PBO foz htc infofltiOr cnc 

r;t ctiO 1CU 	zoçb 1OW/CW/1i 

d/- lU,eçible, 

- 	 .•-••. 	 -- 	
- 

O- 



) 	 cti 	t1etiz of six wOth8 CQrltiouous aezvice 

as ccua1 lavour Utri XAdea Ma4r t4 	ençed 

the torpotaxy veatcycue.d duo to th. 

.Mronotion o hrL hidu 8ie'ws La çWted 

cmLe of ', 10 - 65/. txm the date 

ho.n btloiv i 

k 

	

tiasti-  Date of 	ZPt, Of 	tte of Pey 
4çj eftectirecj tixéc 

• .7 	 Of I$* 	tttbX.i '045  

• 	 z1e 
• 2l, 	/ 	 tiruou 

7/ service 4 

W. — 	- — - — — — - - - .- — 	-- 

	

fmdarj iir c.. 312.71 	 38.72  

thri r4, 1r it, hcxeby 1ntozzcd ha ,- hie, zvrviceo  

• • 	i411 be trrinted cr.1tt on the peverion of  

or on  hi, b3inç rriç surplus ukdch ever ic* 

* 

 

It i e1Eo itrred that thri Eiir Will ho* to 

	

I' 	 fOX cuntiauati( 	 w33es6 he i)v 

TtOVe fox the poet b the .'. $. 	 recrttir,t 

	

• 	CrRitte / 1tLtigeo! . 

Wcb/i*flcaon 

• 	: 	 /PCD /PC) f1 2 	•• 	t 4 e8 	 • 

'copy forwaracd fox iaoition and nac.aty etion to $ • 	
. PA 6 CAG /iig.on (in d$icate) 

2. 
 

"taft conc"bod . 	•, 	 '. , P/I5e. 	 •: 
4. 	ectior 

	

.1 	
• 	

•; 	

. 

ZN /CU /iIiçSon 

4 44*.4 

jJ 

• 	• 	
p'f 

tit 	•Itp, 
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1c1. 

tC:t 	t'.c.Li(X 	/ 

	

1içor • c 	h2ti 

O2 	i't 	H 

Tile oUowinç Khaleal 141 SC416 be $6. 232/.N 

(.)undt av,  / CW 	 are hereby pwiion1iy 

96 "23A (Rr,),wjtb 

e t fect from 1, 40Th ain et the 12 oui 8tiç prert 

vcrcy cict of 44 pasts sanctioned ve Ct(P )/ia1içon' 

/ 2 1 / 2,' 	/ Molldated 13. 11S • 

VE0. 

Tht.i ?tebsh Prosed .• 

2. BUIVIdIg U4 Vj SO 	
do 

" 	 ... 	do 

41 	 ph4v Behadux 	too eo _ 
IZ 	dn 14L S ir 	 e *• do 

I 

/ 	I I. 

• 	 ,/ø. 1114?ç,ibl* 

• o. W / rC i Ati 	23 	V*t 	* 7. . $78 
Cp to i 

It kA & CAQ /iUçQn 

2. t2 
. sVc for Vc&e. 

/tC /1iço 
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/ 	

( rç11h 	'n1d (oy) 

T{tfl 'H)L, KE'MX 

(T r ,, rx for 	r ti  

Ct1ttc 

 

to oai21 

of 	 M 

Fttr'. nsne 	ut j*ps1 	hz* 

itc (Vti1M 

I trtct) ,Vt1.1. 	 1, 

1trct. "twfl 

t of 	 0201,4959 

:ri d thto of 

•lArth In the 	 Inu I0.10*.1953 

6. 	 of jqnvjM the 	31..121963 

,01001, 

ir 	 rJIn 	Ttth i' 

(In wors )Tob-p fU1d at 

the  ri of sion in rchoI) 
ppc fr,  

niDtfl in in 

b ffl1d into 	ox'e tüd 

Atrdnc* 	tb cW?flt y rs. 

fwoo_* . 	1 M oft t J. 

OfA l"M1%0 t)n 

j. 	 - 

2. 	on for l e!'V ir-1 rhol 	will of 'the pfir mnt 

• whtwr 	h )n pid in hoo1 ?.Ys 
of &suICt of 	tifict. 

yn rz 
!~.4-605  

f 	A J1 t  / 
r. 	I 
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T,Madon Misor4,son of Lste 8emph9l Misra, 

rcsident of Pura ina,P.S, Lrndhrin ,i5trict 	XYfN do hi?bv 

nate ino follows on Oath.. 

That tho deponent w as born at viflag.. Puraine on 

Cturdihr,i<ri him P&ha of Jeothe mrnth of mbet 

M. 	2010 correspending to 5212 1975 on w4ndey. 

That the d to of birth of the deponrit 10.195 

That fathtr 9nd monther of the deponent Ari dead, 

4 	That the deponnt hs been able to recover his 

Sanma.kundali on after great diff icuttore, 

3 0 

	

	Th4 the drporcnt has sworn this affidavit for the nurposo 

or using it as and when necessary and here this affidivit. 

4/ Mathfl Mish*z 

9'F.2001 

i,Msdan Misra #do ponnt do hereby soliwnly ,  declare 

that the s tatement of facts me in this ffidvit rnre true to 

my kinow1edçe and nothing stte d is to be or concocted. 

Mdan Misr 

This is to ctrtify that the afotee aid ro,eponent hs 

excutad and a dmitt .-A execution of this ffidpvtt before mID 

hps been identifed by .L.Tiwri,Advocate'iwan, 

the rma 
T he )eponent has s1gnd 	

,;iwn 
b9for me, 	

91.2001 
d/.. E.L.TLwari 

91"2('O1. 

I 

/ 
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BEFORE THE C:ENTRL. DM1 NI STRPT I yE TRI BUNc'L. 
uw1ir I 

(n appi :i cal; ion wider sect ion 19 of the c:ent ral 
J. ,: "a t i ye Tv' i'bu na I A c I 

0 i No- 391 /2Q2 

N1ade.r' Miss:i r' 

Union of I ndi a 	Ore, 

7.' .  

Hr :i t:ten ''Ecicnf or'i behal 	of the Respcndents 

I 	 The tthe yes po n ni:: s have r a:: a i va t 	copy a 'F O(ard 

h.vat 

	

	ne 'I; h c:;uch t he sna Same and ax capt thE S 'l:a. taments wh ic 

spec i. ii:: ally a dm :i t tad here :i n be]. ow rest: a may be. treat ad as 

t ]. den i al 	The 	t: at rrç-  ts w hi c h records the 

ec plti cant is put to the str J.c test 	oftherec:'f 

	

That 	the 	Respondents bafore 	deal :1 nc 	with 	the 

cn.tnt ions raised by thea ppl i cent beg to place the br I ef 

n st;:c!ry oT t 'cs 	 / 

The eppi I cant: was [nit ISi iy  ancaqed as casual labour 

H 
u dE'tr 	1O1J/F:1\I'i' 	FIJI iRN 	 .Frc/.jact . since 	I 10 It 61 

- ,iT'TT 	T.. 	 . 	. .. 	. 	. 	.. 	-. L.'.). I 1 /': 	':.' 	 ;::. 	 fl Lc:/ !Ed 	. 	... c:t'L/ 	j. 	. 	 F 	•.EN / r' L. 

M Iii c:ecn 	fr cm 3 :1:2. :1971 and f r ccn 3 C. 1972 after c omp I at I on oF S 

i n the c ant :1 nucus ear vi c e he ic:t su t hcr i t i as pay ace I a. 	f tar ................................. 

a :: r e n I ng by t he comm :i t tee he at hi a r ecu  1 a r amp I oynent I n c 1 ass 

c:e r dated 17 9 72 
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4' 	 11k" 

The a;ç:. i cant submi t:ad one cia: I arat ion ;idrts. i nq to 

BEN/Tii ci 3 12 71 Stat i nc his dated of hi rt:h as 15 12 42 and 

t he eel ci cia :: I a rat ± on for war dad bythe than I OW/fl::W Mali caon and 

(EN/T:W, Mi :iqaon and on basis of said declaration date of birth 

in his sarv:i. ce boc.4: Seniority 1 jets of Khalasia 

were published on .1.1ø77 	7989 and 14.11.91, shc:wirin his date 

of birth as 11242. The applicant during suhmissic:n 	of 

teat at i. on 	form 	for p:: 1 i 	::e vari 	i cal; i on ment I oned his 	date 	of 

bjrth 	as 	13 	1242 He also mentioned his 	eqs 	in his 	family 

cia: I arat ben wh:i. ch were submitted by him ti me to time show I nq his 

dated of t::irthes 15 1272. 

The app ii cant thereafter submitted,an app I :i cat ion dated 

:2852002 for correction of h:isciate of birth from 15. 12.42 to 

i.G1 %2 enc:l:eir'iq a Xerox:::::y of his school leaving carti ficete 

and aft i da' :i :asua 1 1 ebcur card etc Wh I c: h was fo 1 owed by a 

reminder L.., ... r u" 23.9.2002. 

The Resp::ndents on receipt Of the said appi icat ions 

\ / 	'forwercac the SaM2 1:0 the ccncarned authority for ccns± dErat ion 

After 
\/ 

e.;am ....at i::n of the case the said authcri ty IssLed the order 

ciated 29. 10. 2MM2 rejecting hi a case Now the apç:i I cant has coma 

before this Honible Tribc.nel chel lsnciinq the said ra.jc:ctior'i orc:ler 

- .J 	. 	4 1 ....j 	•.. _. •... 	... .......................-' ,, 	,-. ...... 	._, ... .,- ._ 	I .._._I 	.......... .......- .............-. 

	

k,,, 	:_, 	 ...... .fli 	. k..' 	LE ....i .i. 	. 	Li 	r 	.. ;i' 	I L.J .1. 	.J, 	I. 	' 

ID ...,  ................ ........... 	. ....- ..,.: .. i 	r,,\ 	_ 	_.. 	..........._.... • 1 1 	 . 	L 	.. I..:. 	 _, 1:: 	.. ..: 	. 	. 	 .. V L 	U ;i 	L. w 

U 	I i 	LjI..ij 	Li 
- . ..... f. 	4 •, ........................................... 

iLl 	U, ic; S 	L.L:i1ft.i I ' 	I1IdLIE' in 

1 	2 	3 	'1 	3 & 	S 	1 	o '1 t ha 	CA 	t: he answer i rig 	Fespor'dents cf far 

cccrrlent on it.  

pare 

no 
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i-i '  . ;Li 
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j7 
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.—' 
,- -' 	. 	j . 	.L 	. 	. 	, 	. 	.. — 	-. . 	— - — — 

•' 	• 	 I 	 L . ,fl...'. 	 .. 	 . 	. 	-. .. 	J 	:: 	c 	L 	..:.. 	 _ 
•1 	 .— 	. 	1 	• 	•• 	 • 	• 
r 	 , 	ft .1 	.. 	IiE' • ). 	 , 	. 	. 	c: 

Fcnc:1flt 	w'i 1.. 	denyl n ccntent. icu; 
the 	C 	thc: 	;wcr :i.nc 

s 	pe 	t.t 	r e c: cr ci 	t h 	dt 	J. I 
m: Ci,  

:•± 	 tmnt 	i r 	F1y. 	arE 	::ivn : 

1 	f rcm 	I me to 	t i. me 	w a 	f 
t 	H 	enctacle ci as 	c asue 1 	abcu r. 

/51 	to 31 .3 63 	CAn 	uraA!1 : 

-' 	 Ci 
i. J. 	 . 	:1 	 . 	ged L c. 

(4 	 C 
.i 	L. 1  Lii 

f:i/pNy , 	((rne'i:uCeA/ 

0  

1. H.L: 	 1CL.L.i  si 	Jir 
.1 .1 

XEN /Se n cdub I 	Pr c.j ci I if a is at: 	spa 11 
1 	::. abcur 	under 

0-1  S. 	.'sL 

SEN /FCW /MLS as C asus 1 	3. abc'u r 
: 	The 	 :as c: nqacaL 	. nder 

a ci 	••ç• 	XEN / Pnacciuh d iac 	an 	was 
r 	3 	12 	71 	cia 	I nc:' 	spar 1  

3 6 72 J 
ain 	authc:r :i.ee 	::e 	acale 	ca 

-Lu.w1it 	' 	titt.L. 
L4 

He 	all cwa ci 	for 	con t. I nueci amp 1 cyme a 	I a 
v 	was 

eciry c I 	s-- I v 	;rI; 	g 

F.:s 72 	55/. 	f ram 3 	12 71 	vi cia 	1 at tar 	dated 
in 	the: 	pay scale of 

......, 	the 	eel ci 	cr alec 	h J. s  
71: 	aft ec 	.:.: 

b:: 	th 	has meat :lcineci 	as 	J. 	12 	42 	(A;RneXLrE 	A/S 
c 

ri 	. 	 4'.. J 	: ii 	.j 	1.J 	iL .5-. 	 .. 
r . 	•1 5.j 	.L 

.1. 	c: 	. 	.. 	. 	. 	i::i 	5..i:L1. 

there 	is 	ni:: 	such 	red:ar ci 	available 	to 
cj'nci 	I a 	the 	cff:i. ce 

appi I cent The 	service ciba was 	prcv:iZ lanai ly 

1 	.................4 	r S 	I 	. 	 J 
4 	.4 

....... 	. 	... 	...... ................ 

cia 	letter 	ated 7 	78 	(Annexursr../5) 
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(\'i:i. ), 	Te 	::1 icnt 	dir:1 ic 	:i: 	ser\'i.c:. ter.: 	3ubm1tted 

d&:c 1 e'a•; I cn 	 nç: 	t:c SEN/F:W/M a, I :i. ç&cr cr 	3 I 2 7 1 	c 	t I nçj 

th1t h:i.. date :1 bi L h is 1% 12. 12 whi ch us fcrwardad by thE 

t; 	I OW /FC:W/Ma 1 i cacn 	rcJ 	same 	w' 	ccL.nt e r s I c:iec: 	by 

J. ca:n ::n 3 :L 2 71 	 : 

•ThE:YE 	 t 	t:e 	•Fa.g n'd 	cf 	hi.:; 	s:vi ce 	::ar:?cr 

•P:i 	SUbfflittd 	YE:'prBSCflt.ti Ofl d.tEd 28 	 pry 

. 	. 	r 	i... 	•.. 	•. 	. 	. 	. 	 r 	.- 	.. •, 	•.. 	. 	• r 	'- 
111 - 	?i 	 I 	 ... 	t 	 ., 	' 	i 	ull 	Li 	I 	 . 	) 	. 	J 

Fr cm 	Anne :u r a 	:1. 	is c ]. ea t L.. f his cia t a of 	b i. r t: 

4 !i4 	. 	 . 	... . 	I... . : 	• 	 . 	. 	. 	-. 	 .1.. . 	- 
Jt: 	H.L 	UW 	W.L.:iJ 	r.J! . 	(LI 	•Ic 

x: re-( / 	cr da r dat a ci9 72 i t is c lea r that: h is dat a of 

L 	. .._ 	4 I 	4 	.4 	 . 	 . .  

L  

:1 tten by the app]. J. 	if his date of hi  

bce 1 cly 6 33 :1 nstsad of 1 % 12 42 he wou I d have .jc I ned L. p  service 

n cier Ra. I ]. W5i5 t ha . qe 1 bye.rs 	and as such he p r syar made 

by . the app Ii can 	:1 	1 t h:u t. .any basis and some 	dsp :L ct 

suptDYcssicn of 	 n material facts L::efcre this Ho ble TrU::'unai 

That w it h 	 to t h ..et;: tame....ct made :1 n pars 6 3 cf the OP: 

5fl551flC F::sspondent.s while denyi ...... thE:: c:c:ntent: bus made 	therein 

L. :d bEc .. c stats t:hst ssnior:it: 	jj;;tc; cf Kha].ss:i s were published 

on 	 $999 and 14 11 %1 indicat.:Ln y ... 	date of b:irth of 

t , 	pp ]. I cant as 1 	12 42 The app]. i cant however at 	hat r..... 

if ;tvme never raised the issue for recti ficat ion of his date cf 

b I r ; h :keven t. h::uqh ha knew he fa c 

C:cpies cf the ss:i d senior :1 t.y 	]. lets are 

anns:ced hth awl 	 kced . 	(nreure- 

C) 	C: 

ol 
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:L::; 	 icn icrm 	12 76 	f: 

v•_ i f :i 	:i 	r 	c:a:t 	nd 	a i tc:•cTe t 	'rc:tm 	D:puty 

1; 	 p. 	 I 	i?YE?1 	 f 	rnErri: 

.. 	 . . 	.. 	i..' 	.*...- 	. 	i: 	•—: 	.. 
. .. ;i.. 	 . 	L. 	.. 

J. d at.:..tat I on ftrm 	is 

r1F e•:ec: 	h2r?w I t 	and 	mr 1:: sd 	as 

. r• 	
. 	. 

H i 	:J czz- 

. ç:l :1 c:ari 	iimso1 f 	Ls 	:u 't 	his 

S I gr•at - c: 	on 	t h: cpen I rç pa çs :: f t. he 	eiv  

ate cf b I t. h 	42 	t. he sa. I ci se rv :i. c a boo X. wa 	cpa ad 

— 	 ,-,S,-- 	 •..4.,.L,. 	 . 
1 :zs:-. 	t. 	'... 	i .. 	.. 	.1. 	.. .... 

ri 	 . 	l,h.:! 	'J..il 	.. 	;C 	.::;lLi: 	. 	 ;.L( 	. 

k 	 ac:i 	(rc?5:i t 	cir:ci  

(nnerLna- 12 

ci cii c a la.. Us cia nt; i dent i : y 	ci no 4E23 I 	e ci 	on 

SEN/F:1.4 .1? 5 '/ .5 Y 	0 lie 	app Ii C ar t. 

showinçji his acie as 42 yc reas. on 31 QB6 

A 	... 	. 	.L. ;... 	_.. .. .: 	.4 	. . 	. 4 

an ner ad 	her ow t h 	a. nd 	mar 

	

Fa ;ri il ydec I a rat ic n subm i 1; t:a ci by ha app Ii cant 	• o 	. 

c 	' / 	t 	.. 	.' ,.._ .. . 
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I '. 	.i / 	c L. 	3 i 	J. 1 	1 	I i. J. _.' i I S 	14 t 	a 	r 

similar cia'::: laration 	s wa madi by him on 

si 	7r••.: 

1 	 . ...I 	4 4 	? 	S) 

LH... 	 ,..,. 	L,:.-I i,iij 	, J. 	sJ 7-7 

and 21:7 t:3 are annexed hc?rew :1 th and 

c:kas 	nne::ura-- 14 	1 M.  respec: I vs 1 y 
-s per the Ra ii way Emi::  I oyment Ru I a casua.l labourers a 

bei. nc: app::::'1 nteci c' 	ocreeni n as per the basis of Uhe;. r 	sen icr I ty 

and availability of va:::ancy Thc:i max imum ac:ja limit of 	app': I nt :i 

1 	*1. 	 J....._, 5 	s'"., 	..... 	j..... 
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6 	That wit h rç:rc:T to thc...: 	tatenient. nc:k :1. n j:ara 6.4 of the O 

the lanswering Respondents whi le c:!enying the ccrtnti:Lt 	mcte 

t.  hâr2i n b::cj to State that as ;;11::.rJ above the appi i. cant 'I11nS$1 f 

has ±V?f' th date of birth as 1J3 1242 on 2 i271 at the .ime of 

his ?nc'acieciient. as :si.ai I a::Lv SEN/FCW prior to that si r:c 

I 	. he was : I employment on ::' ua I basis under I OtJ/F' 	FLJ I /R'f 

and • XE.N/Benc:tc:iubi Frcj.::t since 1 1 62 	I 1 his date of 	birt;h 	is  

takef ri 	1;:! 	be 	1 7' ,, ,, 3 t T .n he was B years at 	the 	ti. ne 	!:: 1 	his 

init ftJ engagement. The particulars submitted by the 	I cant: 

a 1. '::rc 	with theapplication ::ia tu 28 5 ::2 i s baseless and same 

1:: a rr: •: be accepted and cIa .i c d 

7. 	That with recjar d to the statement: made in para 6 	of the O. 

the answering Respondents while re-i tarat: :1 ng and reef ft rmi ng the 

eta eme n t me de a Love be ri t a state t hat the a p 1 :1 cant: h :i mse I 

rs:;c'rded his date of birth as 13 1242 richt from his entry into 

the earv: ce and he was we! ]. aware a f the fact Howe\'er, at no 

pot rift of t LinEr he rhised t. he issue of Ye: t 1 fl cat 	of hi a date of 

bi r t:h . Now at the fsc 	of his aei ce the app I 1 cant through 

his reprE:?sentat IOflS has made a prayer for a! tr at: ion of his date 

a f L :1 r t h On race :1 pt of d request: 1; he c onc: er sd author i 1; y 

a: rut; in :1 :zed the mat tar and rejected the prayer of the app Ii cent 

S. 	That w:i t h regard the a. ta tement: made I n par a 6.6 of t he OA 

the 	 ..-.. 	.................... .............. L41 	 I ..uy 	::i5 	 . ILL.iutJ cHL reaffirming 	the 

statement ma cia c boys beg to state that as per ii is own dec 1 er at.i on 

made on 3 1871 his c:Iate of birth was recorded as 3 1$7i and as 

such now at 4 facand of his service car ear ha cannot make any 

prayer 1 cr ract 1 1 cat ion cf .....[a data 01 birth and as such the Or-; 

desprves t C: be di am I sea c! wi 1.;  h cce 1; 

EJ 	Thatw I t h recar ci to thee tetemant macis i n para 6,7 & 6.8 of 
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epp.i I cant. 	is 	c:en:ied 	c' - e 	-:i.s cf 	his 	own 	edmiss:ion 

tmer-i: 	H • '-- I ing 	: he 1 el d of 	eppr: :1 fl-Tfl  

WOrkEr pr ES; rJ. be cIt he- m I n I mum 1 s 18 years end ma li ,  :i mum as 40 

years T f 	hiF: . of hi 	I 	 S ta<an t::::I 	be Ez 3and 	hi 

fl.i. I . I 	ant ry:in t: he 	I 	1 	6:1- 	hr:: r- rayer made 	y 	.. 

a pp1 I cent- 	a n!::t EL.iS f :a L 3. a- and as au: h the Oii dese r visa 	to be 
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10 	That. wi t h rac:er d 1-;o li-a statement made :i a per a 6- 9 t:c 	6 17 

C 1 	t a O( I; l"a -:1 	r :i nç R1 :;pCIflcic.nf: 	er- -  he Co r risc -. noes a -1 	-1-; he 

	

b-asia c f thesta t. ama nt-s ire c.:IE S büve . I t 	f 	t her 

distil ad 	that: 	the do::::uments prcduced 	by the 	aj::pl :i r:;:- 	have 	nc 

boar i.nc I a I: his case- and same a. r a al a;: dart Led 

I 	That :1-n view ci t.ha shave the qrounds p1cd by the- 

appi I :ant 	in the C 	is act- suatai nab IC -and 	under 	this. 

- 	 - 	. 	 . 	!. . 	. 	1- --?--  r 	 ;!:..; 	 U 	Iii 	 ;-L 	UHI:: 	1.ir Et:t, Ii 	 jJli.L 

as pray-a? -  for in t-h: O and the fl deserve-s. to bed:ismissed w:i tb 

c;  

1:2 	Ttt-,epar t fr Ofui t tIE SbUVE? tIe- 	is liable to be 	diem J. seed 

as i t I a h I t: !:y - he pr I nc I p1 eec- 	waIve i-  a nc.I as t;::;ppec! and seine I s 

ale: 	hit by law cf I 	 at- :ion and as such same is liable to be- 
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I Shr :L 	)c 	_________________________ aged .açjt, 	ear 	sari of 

pvA_g res :1 dent of Na I I gaon 	ciuwahat: Ill 

p:;c'nt i 	!.:: J. n 	as 	p v/ 	N. F. 	Fa I I way dc 	hereby 

van fy 	and 	 that. the at:atement made 	in 	paraapha. 

are true to my 1::ncwlac!ge and thcsciade In para" 

rhs 	 nc: 1zk;ter13 :f r:•c:cr::!a are 	trua 

t;c my :infc:'mat;Icn 	den ivec: thEafrc;m, which I hal i.cr'a to be 	true 

a  

r,...: 	... 	.1 

'irc 	I 	i 	tii.c. 	fi :t:i:::;i:r 

Qitto' (j) 
p.IRly,itaflgiI$ 
•s*sh.*- U 
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fluf: APO(E) u No.E/227/AWi/C0. dated 
17.8.72. 

APO(E)/G?* vido his lottr number quoted abovo intimat that tho following candidates after screening havo been found S1table 4 	by the Committee for continilod orlployciont in Class IV categories in scale IL. 70-85/—. 	 -- 

'1 	 ___•____••___________-v-.--.---------- -------------------- ,--------- 	 - 

L• 	 jat of ) Date of 
Nuno _____________ JDesigatjon Jbirth. 	arpothriont. 

S1ri Barindra Kr. Singh 	Khalasl 	23.2.38 	19.6.62 
TO Bahadur. 	 1,2.36 	26.10.61 

3, 	J3in0do Cli. Das. 	 1.2,31 	27.11.61 

4. tI 	LaldobShahanj. 	 I 	 1.3.36 	25.6.01 

• S. " 	Chulal. 	 . 	 15.1.38 	15.6.61 

• 	6. 	Itakhal Ch.Chakraborty. 	 22.11.45 	13.12.70 

7. " 	Dal Kunar Singh. 	 4.7.42 	15.2.(' 
1.4.71. S. " 	iaghtuiatIi Goala. 	 6.9.40 	18.9,71 

9. !/adau ?flssir. . 	 15.12,42 
---. 	. 	 ---- •--r- 

0 	
This is for your further nocossary action ploaso. 	 • 15 

Shri D .Hlianth, Sr Clork(E). 	 i, J.oai 
Conf1, Steno. 

Dated 	ff .9.72. 
.5 

/ Copy to all P. cases of stLufl' con ernod. 

/f  
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5• S 	 S 	 S  
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- birth. bent & granting hthich 	temp. 

(etrn 3atus. 	seniortity 
I 	 wi11 be 

Icounted.. 

/  ShrI Raaresh, }ha1as1 1-7-34 -5-60 7-5-71 Confri. 

 1 oni1a1 Dosat. 1-2-41 25-661 7-5-71 

V /  Debendra Ch.. Ry.(S.C.)  . 
 ' Rajen Sharrna. 1-7-43  4-12--62 2r\_1_72 

 "Lal dev Saharil. 1-3-36- 2-6-61 17-3-72 

 " Tel BahadLr Singh 1-2-3 6O61 17-3-72 I' 

' 	Chulai (S.,Ce) . 15133 16-12-61 	. 1772 

" Barindra Kr. Slngha. II 23-2-33 19-6-62 17-3-72 Confd. 

 " Bal Kr.-. Singh. . 4-7-42. • 1-4-71 17-3-72 

 Raghunath Goala. 9 	. 6-9-40 18-9-71 17-3-72 
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15-12-42 

25-13-41 
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16-10-63 

17372 
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• 	 - 	

: 	

: 	 name has be 
deeted 

I I  ~~Oq 
Sul 

sen1rrity iit.. 'N. 

• 	
: 	

- 	 : 	 -_T-_ i 1 yr 
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ATrESTATION FORM _ 	 V 

For the post of... L. - 
 -t-.L .. 

"WA.RNj'. The furr.isbing offalse information or suppression of any factual information 
in the Attesta;io Form would be a disqualifi 	n, catio and is likely to V 	render the candidate unfit fcr employment under the Government. 	- 

'I 

If detained, convicted, debarred etc. subsequent to th 
completion and submission of this form,the details shou1 
be communicated immediate;y to the Ur,icn Public Service 
Commission or the Railway Service Counissjon or the 
authority to whorn the Attesation fors has been sent 
eariier, as the case may be, failing which it will be deemed 
to be a supprcSS;on of factual information 

If the fact that else informa:ioo has been furnished or 
that there has brrn -uppression of any ftcrael informatiot in 
the attestation fcrci conies to notice at any time during the 
Servjc of a person, his services would e liable to be ter -tninated ;" 

---- ..-. .- ....- 
Surname 	

( 	
Name Name in full (in block 	pimals) VjV!V 

aliases, if any. (?leese indicate if you 	 , 	 - 
have added or dropped in any stage, 

	/ 	 /'- .LV; .4 Al any part of your name or Surname) 	
t 	 . 

Present address in ,uJl J-j(i.e. VtLac, 
 Thana and District or oce Nnmer 	.c/... fit , 	. Ve"*J.,V 	• Lane'Stret Read and Town) 

3 (a) Home address i n fuII(j.e.
N 

 Village 	/./•/ .yV.. 	
. 	'-.--'-'. ,,4_ 'iiL - Tlsna aad District, or House umber, 

 Lane/Street/Road and TOVVO and 
 name of District Headquaners) 	 - 	 •• 	, 	- 

S 

V.- 	 5V•5_ 	
••!. 	

—'luaU 

V 	 V VV 	 - 	 V  

4 

IDENTITY CERTIFICATES 

/ 	(Certificate to be signed by any one of the following 

(f') 	Gazetted Officts of Central or State Govern tent 

Members of Parliament or State Leslature be!onrg to the - - ctiency 
where the candidate or his parent/2uardiafl is ordinaiv residen 

V- -V  

i;j) 	SUb-DjVISjO?1 MsistrztesOffic-s; 

-- Tehsildars or Naib 
/ Deruty Tehsjldars autbosed 	exeis 	astea - - 	powers; 

Pincip 1/Heao Ms'ster of the rc gi ed Scol Cotleae insuruu.an where 
the candidate studied laSt; 

Block Dcvclopneot Oflicer; 

Post-Master; 

• (viiiii 	Panclinyat Inspectors 

CERTIFIED that I have known 	 I 

............ 	 ........ ....... Son/daughter'of ...  

L ........_for the last....._yeats 2;  ......... months 	 and that to the 
bet c f mv knowledge and beiief the particulars i  furnished by hin]fhei- 	e correc4 

..  

. ............. 	_... 	 Sigr.azure ...........  ............................ ............. 

Desinaion._ —J 
or 	and 	

-: 

address,,... 	......... 

- V . 	
. F. fli,. 

(TO SE FILLED BY THE OFFICE) 

V.' 

	 (iii Post for which the candidate is being 

(i) Name, casignatlon and full adnress of 
- 	 - 	 - 	 . 	 .9 	

- -. 

considerodij  

the appointing authority. 
	91.j  

V.VI 

VV 

• 	 tvi ii uriginall), a res;.iient O f  Pa,'stan, 	 V  
la-- .. the address in that count:y ard the 

 date of Mimat ion to thdian Union 	 V 	 -- - 

- more than one year at a time daring 	 ou have resided for 
..the precedj five years. In y case of stay abroad 

(including Pakistan) Darticulars of all places where you have resided f more than one 
-year after attaining the age of2I years should be given. V 

I ttesidcnrj.aj addrnss in fuU H. c. 	Name of the Di'rrfct Ieadqajanc • 	Fror 	 To 	Village, Thazia and Distt. or }lous 	of the place meriooed in the 
V 	

j No. Lane/Street Road and Town) precedmg coluth 

	

- 	 V 	 . 	a----.- 
V 	 V5) 

 

F.ai -. Press-$rinp5_o ifl-_so,s c.p"s 	 , 	. .—_..-•—......_.....- - .......•
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2 	I 
5 	

\at ol Dres pt Nme 	(bY bi n rth anij ?!ace of birth 	
i1ddd 	

1tdo 

,J —p 	

address) 

,••_-'.-•_-fl_ 	 i 	i.''  if 	ZAI  . 	 . /Ss 

(iv) 8rotbc 	• 

baf 

 - (v)Sj 	 - . 	' 

Sfai 
obefurn1shed%1h ' d 

I 	-- 	 • 	I 	"- 

I birth cod/or by PIaâ of birth I li'iig with full rz domicile) address 	i 	E.E I 	• 	. 	- 
-•"-. .... 

etoOed irs  
co lu rr  

. .••-1 

(h) ?rra 	-&e 	
(b) -' 

ii 	 . . 

to 
b.lc 	 (bj  "• .- 

(c D 	aStst. !owch vovr- 	(c) 
be10 	 I 

- 

•. 	 . 	,/ 	- 
--- 	•--- 	• _L 	

• 
- 

9. (a)Yoj 	 - 	- 	
(a) • 	ih 
bj 

- 	- 
: 	•: 	- 	 - 	

- 
Casz. 
No- Or 

' 	- 
stz 	teethereo. 

 
- 	-. - 

ucar 	Qua1ijcaocs Snowing placc. of euo- years sa 	 d 
- - Coiie 	ce 15th year of age. 	- 	 • 	- 

with foil address f Date 	
Dat:bfj, " 

L 	- -I.  
-- • ..._LJ.s_.._____.._. 

/• 	 1 i: - L 

- 	 '• - 	

- 	 j 

fl 

4 

I 

• 	 •• 	 •.• 	 I 

3 
• (a) Are you holding or h... 

dllytirne held 	01 fllCnt under the Cent 	or 

	

tate Government Or a semIgovefl0 or a 
	

body or a 

	

autonomous body, of a PtbüCundertakjfl or a private fi or 
	'UO? f 

	

O, give full particu1aj WÜ1j dàté ofethp1o,, 
	 -- _, Period 	

Designaj 	emol 	ai 	F 	
dr'es 	

Rs0 for leang 

I - 	
- nature of employment 	

Of 

From'-j 	To 	 - 	
- 	 - - -- 	- 1- 3 	 Prcviousservice  

) A 	

-, 
/ - 	-//-T 

(b) 

it
-  

ca Od  
If you had er Under- 

	

- 	•. uuizce under F.-e a of the 

	

- 	 suie; 1965, 
a notice for the prescribed period unde- 

	

-. 	•Oman Railway EStabljShert Code. Volum
e  I, or any similar correspoadg Ies . 

were any disciplinary Proedngs framed against you, or had you beo 

	ed upon to cxpL 

Your Condu5t 
in any matter 

at the time >ou gave notice of eejnatlo of 
	sce, or ax a 

-. 
(b) HSve you ever bcn ProSecuted 7 

	- 	• 	

- 	 Yes o  - 

(C) Have you 
ever been kept 

under detention 	

Yes 	• - - 

- (d) Hay5 you ever be50 bound down 
	

- 	 Ycs o  

(e) H 	oü cv been fined by a Court of Law 
	-- 	- -• 

- 	 Yes/N o  
(fl Havo over bee0 convicted by a Court of Law for any offence 

	
Yes/No. 

) Have you ever been d5barred from any examination or rusticated by 

	- 

any University 
or any ohet educatio0i authority/inst.. 

	
Ycso. 

Have you evet be0 debsrredsd1.fi by any Railway or Public 
Sel Co5501 from appar2ag 	

j5 cxaminatio/i 	
? - 	- Ycs o  

Is any Caae endia 	
you i1 say C.0 of Law ax tht tia of 

nZ up this Asiati. Form  Is any Case 	
SainSt y.0 1 1 

 Soy tfziversity or any other edu 
	Y.c/No_ - 

- 	

at the time of filling op this 
An5._ 	 - 

- .tsonpor* ' -- • 

	 - I -- 	

, 	 Ys€/lc o  

If the answer 	

any of the above mentioned aUeatjoh -  is "YEs, 	- - 

-' 	
give full particulars of the caset/dCt. • 	

- 'PUnishmntet and/or the nature of ta 
w 	Pending in Si5 Court/ - 

-• -- 	
U0iY5rsity/Educl Authority etc., at t 

	time of filling up this Form 
fote•_(i) Plea 	

s the 'ARJ'r at 'the top of this Attcs00 Fo. 

of yur 1-c-lity Or tOrcee 

i -- 	 -- 	-- 	-- 
- 

in  knowJcd 	
d belief. lam not a' - r

. 
 cf any circum5taic 	

'hicb night impafr my fi 

ness for 	Pl0yn:ent 
under Govcr. 

	

- 	- 	 Signz, of ca4id 	...... . .. 

	

— 	Daf 1 O-/271 

-- 	Placc 
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b 	A.TTENDANOE IDFNTIL CARD 

1. Name 	pIee and designation /i11..b171V'/!;//1/? 
In iuU a nd bIok IøtI.ri ) LE 	 -  

2 Doprtnjenb /Olioa u whicyh employed JfL4 	J-'cfjfT -c(A ) ,_J:L/ C t 
* 	

3' £6Bideatind Iladress b'z 	 — 
Plaoo of work_______ 

U --------  --- -'* 
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l q  Hclme of the 1UplOY0O (in' Block .1cttcr)  

2, Nerne of the Office & Section 

3. Dcte of eppointnient 
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUL 
GUAHATI BENCH 

(An application under section 19 of the Central 
Administrative Tribunal Act,1985.) 

H 	 Q.A. No.391/2002 

Madan Mis sir 	.... ...... Applicant. 
/ 

—Vs- 

Union of India and others. ...,. Respondents. 

A reply to the written statement of the Respondents 
ythe applicant  

That the applicant has received a copy of the 

written statement and the contnts thereof have been 

explained to him and after understanding the contents of the 

written statement your humble applicant begs to file this 

repby to the written statement of the Respondents. 

That there is no merit in the written statement 

of the Respondents and it has been made on flimsy grounds 

having no base and truthfulness and as such the written 

statement is liable tobe not admitted at all. Save and 

except the statements which are specifically admitted 

herein below, rests may be treated as totally denied. 

That with regard to the statements made in 

para I of the written statement your humbe applicant has 

got nothing to comment as these are the personal opinion 

of the Respondents. 

Contd. 
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4. 	 That with regard to the statements made in 

para 2 of the written statement it is totally denied that 

the applicant worked as a casual labour on and from 

1.10.1961. It is stated that the applicant had never filed 

any application forhis transfer. It is also stated here 

that the applicant had never stated that his date of birth 

Was 15.12.1942. It is worth mentioning here that the 

applicant is an illiterate person who can hardly put his 

signature in Hindi. It is in the year 1974 that one Sri 

Nepal Chakraborty who was then a dealing assistent in 

Railway took,, his signature on various papers and it is the 

Nepal Chakraborty who wrngly and illegally wrote the date 

of birth, of the applicant as 15.12.1942. As a matter of 

fact, the date of birth of your humble applicant is 

10.06.1953 and not 15.12.1942. 

That with regard to the statements made in 

paraS 3 and 4 of the written statement your humble applicant 

begs, to state that it is matter of astonishment that 

Annexure A/1.which deals with the work done by the applicant 

in the year 1961 to March 1963, Annexure /2 deals with the 

work performed by the applicant from 15.7.63 to 11.9.66 and 

an application i.e. Annexure A/3 which Was allegedly filed 

by the applicant on 18.11.19,71 has found no placein his 

service book which, was prepared on 05.06.1974. It is worth 

mentioning here that the documents can find place in the 

service book only after the preparation of the service book 

and not before that. But in the instant case it is seen that 

the service book Was prepared in 1974, but the work was 

already done by the applicant in 1971, the applicant have 

put his signature thereon and these documents have found a 

U 

I 

Contd. 
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place in the service book of the applicant. It is submitted 

that Annexures 44/1, W2and. W3 are manufactured documents - 

manufactured by some interested. persons and taking advantage 

of the ignorance of the English. language of your humble 

applicant all the dqcuments have been kept in the service 

book. The varaciy and genuineness of all the documents are 

totally denied y your humble applicant. 

That when the service book was prepared your 

humble applicant gave information as to his,dte •  of birth 

and his date o birth Was 10.06.1953 but the dealing, 

assistent by taking the thumb impression. of your humble 

applicaflt.aS also in the evil intention wrote the date of 

birth of, your humble applicant as 15.12.1942 in the 

service book. 

It is submltted. that your, humble applicant had 

got his service in the year 1.9,71 andif his date of birth.. is. 

15.12.1942 in the service book it means to say that he had 

got his service at over, age of servic,e which is absolutely 

not possible. for the app9intmeflt of a khalaSl. as because. 

the minimum age for the appointment of a khalaSi is 18 years 

and the maximum age is 23 yearS and as such this vital part 

of the aPPlicant's service career is clearly indicative of 

the fact that the date of birth of your humble applicant 

written, in the service book as 15.12.1942 is absolutely 

false and baseless. As a matter of fact his date of birth 

was,and still is 10.06.19.53, and it is clear from his School 

aviflgCertifte also which has been annexed in the 

petition as Annexure —9. 
Contd. 
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It is also submitted that it is a matter of 

great astonishment that Annexures WI and '2 are the offici 

al records dealt by the dealing assistent or its concerned 

authority Only have borne the signature of your humble 

applicant which is itself an enigma. 

That it is most respectfully submitted that 

the statements made in para 5 of the written statement are 

not correct and the same is denied It is stated that 

Annexures 4,Sand6 of the petition are the.. documts issued 

by the Railway authorities and these documents have been 

issued prior to the maintenance, of the service book by.. the, 

head quarter and t'erefpre, these documents are more., important-

in dealing with the, date of birth of. youihu.mble applicant 

than the documents prepared by the Railway authority in 1974. 

. 	That with regard to para 6 of the, written 

statement it is stated that it is stoutly denied that the 

applicant has given his date of birth as 15.12.1942 on 3.12. 

1971 as alleged by the Respondents. It is also denied that 

the applicant had worked in the year 1961 as casual, labour 

under the Respondents' project. All these are the manipula-

tion of the official records. 

, , 	, Thatt regard to para 7 of the written 

statement it is. denied that kthe applicant had given his 

date of birth as 15.12.1942 right from the time of his 

joining his service. Annexures 5 and 6 of the petition are 

the documentS issue4 by the Railway authorities which 

clearly indicate that the applicant had given his date of 

birth as 10.06.1953 when he joined his service at Siliguri 

Contd. 
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and when he was transferred to Maligaon. It is submitted that 

the petition for the retificatin of, the date of birth in 

the year 1971 and 1973 does not arise at all as because the 

service book of the petitioner/applicant was not prepared 

prior to 1974 and the applicant, wasin firm belief that the 

date of birth of the applicat would be all correct as 

stated by him at the time of his joining of his or service 

at Siliguri as also when he was, transferred from Siliguri to 

Maligaon. It is also denied that at the fag—end of the servioa  

catee" the applicant has prayed for the alteration of his 

date of birth. As a matter, of fact when the seniority mf list 

of khalasi was published on 1.9.89 in which his date of 

birth was wrongly shown as 15.12.1942 the applicant approache 

dt the concerned authorities time and again for the 

correction of the same but his prayer Was rejected on the 

ground that on 4.8.1972 an opportunity was given to all to 

submit petition for alteration of date of birth by 31.7.73. 

It is submitted that there Was absolutely no necessity for 

theapplicant as his date of birth Was recorded whenthe 

identity card Was issued to him showing his date of birth as 

10. 06. 1953 and on his transfer on 23,12.72, the transfer 

order itself bears his date of birth as 10.06.1953. Moreover 

at that time his sertice record was not preparted and he 

was convinced that his date of birth would be recorded in 

his service book as 10.06.1953 and not as 15.12.1942. 

That v& th regard to the statements made in 

paraS 8,9 and 10 it is submitted that the applicant has 

never declared that his date of birth is 15.12.1942. Actuall 

his date of birth is 10.06.1953 as per his identity card 

Contd. 
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document of, his transfer as also his School Leaving, Certifi-

cate which were in fact issued at the initial stageof his 

service career and, hence they, cannot be said as false and 

fabriCated. Itis also vehemently denied that the applicant 

had %ever Workedin, the year 1961 under the Respondents* 

project as alleged by the Respondents. The applicant had 

3 ojned his service as a peOn in. the year 1971 and since then 

he has been working in the Railway. 

10. 	That with regard to the statements made in para 

11 of the written statement it is submitted that from any 

point of view the, grounds placed by the applicant in the 

O.A. do Rot hold water. There is ample merit in the case and 

as such the applicant is entitled to the reliefs as prayed for 

11. . 	That with regatd to the statemets made in para 

12 ofthe written statemen it is denied that the O.A. is 

hit by th.priflCiPleS of waiver and estoppel. It là also 

denied that the O.A. is barred by limitation. If any principle 

of law is hit 1n'filing the O.A. the Respondents are put 

to strict proof thereof. 

12. 	That the grounds raised by the Respondents in 

the written statement are nothing but a fag-end of facts, 

fabricated to save their skin, and to deny the legitimate and 

an genuine claim of the applicant which is not within the 

four corners of law and as such your humble applicant is 

entitled to all the reliefs sought for. 

Contd. Verification. 
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VERIPICATIO 

I 

i t  Sri Madan Missir, son of Late Rain Phal Missi, 

aged about 50 years, by caste Hindu, by profession service 

a resident of Pandu, P.S. Jalukbari in the district of Kararu' 

do hereby verify and state that the statements made' 

in paragraphS 1,4 and 7 are true to my knowledge which •  I 

believe to be true; those made in paragraphs 2 2 3,5.6,8,9, 

10,11,arid 12 being matters of records are true to my 

information derived therefrom which I believe to be true 

and the rest are my humble submissions and prayers before 

this Hon'ble court. 

And I sign this verification on this 	th 

day of April % 2003 at Guwahati. 

Signature of the applicant 


